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(a) cor.dition to be fu lfilled by sick 
units in fishery sector to obtain assistance 
under rehabilitation programme; 

(b) the appropriate authority to 
which si ck fishery units Ihould address 

, their reJ)resentations ror rehabilitrtion 
and concessions required; 

(0) the maximum interest concession 
that can be granted by nationalised banks 
to units havlnl1hhing trawlers, financed 
by banks i 

(d) whether any unit with fisbing 
trawlers or boats bas 80 far been assisted 
under rehabilitation programme by 
nationalised banks since 1982 ; 

I 

'(0) if so, details thereof mentionina 
,the concessions offen d ; and 

(f) if not" whether any rehabilitation 
programme has ever been implemented 
for any fishing unit by nationalised 
banks with particular reference to State 
Bank of In~ ia ? 

THE MINrSTER OF STATE IN THE 
MINISTRY OF FINANACE (SHRI 
JANARDHANA POOJARV): (a) The 
nationalised banks provide relief and 
,r~habi1itation assistance to units where 
the default is due to genuine reasons 
like poor catcb, natural calamities, etc. 

·ID the case of bo(roweT8 who have lost 
their boats, nets and other equipment, 
rophasing of payment is allowed on 
merits and are also considered for fresh 
loans. A unit is eligible for rehabili-
tation assistance only when it is basically 
sound and has requisite technical and 
managerial compet cnce and which can 
start generating surplus for servicing 
debts within a reasonable period. 

(b) The unit requirirg rehabilitation 
assistance can npproach the concerned 
branch office of the bank with which it 
wal havins banki"1 operations. In case 
the concerned branch declines to assist, 
an appeal can be made to the concerned 
region/controllinl office. 

(c) . The resheduling of loans involves 
waiver of penal interest. While forma-

Jating rehabilitation proaramme lor 
nursing sick unitl, banks are eKpectea 
to decide concessional rates of interest 
on merits of tho each ~se. 

(d) to (f). The information reprdinl 
rehabilitation assistance provided' by 
banks to fishing trawlers and boats is 
available only in respect ef Gujarat 
State where Bank of India has relhedulOcl 
'repayment programme in 59 cales. No 
rehabilitation assistance bas been ex-
t ended to any fish unit by State Bank of 
India under Commerce and Industry ser 
ment as none of the deraultinl unitl bas 
furnished the requiste data for the 
plupose. 

Palsing of DiI.tecl Equity to Fi.anelal 
and Public Sector Institutions by Foreip 

Compani~s ManufaeturiDS Drug_ 

7092. SHRI MAHENDRA SINGH,: 
Will the Minister of FINANCB be 
pleased to state: 

(a) whether the drug policy formu. 
lated by Government has stipulated tbat 
foreign companies engaged only in tho 
manufacture of formulations or bulk 
drugs should be directed to pass on 66 
per cent of the diluted equity ro financial 
and public sector institutions: 

(b) whether tbose companies .bavc 
offered only a token 2· 3 per ceot of 
dilut ed equi ty to financial institutions; 
and 

(c) if so, the steps Government have 
taken or propose to take in this regard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHR(t 
JANARDHANA POOJARY) : (a) to (el-. 
The drug policy formulated by Govern-
ment for dilution of for!ign equity in 
drug companies as indicated ill parn 
1 ~ and 19 of the Statement on' Drui 
policy, 1978 is reproduced below: 

CI 15. Government have further 
decided that so far as foreiln 
companies eDlaged only in the 
man uractur e of formula lion or 
bulk druSS not I Dvolvini hlah 
tecbnolosy' or' both are COIIO'CI'ud 
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they should be directed to bring 
down their foreign equity forth-
with to 40%, so that 66% of the 
balance equity currently in the 
bands of the foreign shareholders 
is d iai nvested in f~ vour of Govern-
ment financial ('r public sector 
institutions and the rest in favour 
of Indian investors, pref ~rence in 
the latter c.:\se beinl given to 
Illdian emp!oyees of' such 
companies. " 

"19. Government brve also de-
cided that, in re spect of foreign 
drug companies other than those 
featured in para 15, as a result 
of reduction of foreign sharehol-
ding under FERA quidelines or 
on expansion, Government finan-
cial aDd public sector institutions 
should aim to acquire, to the 
extent possible, 66% of the 
balance equity the rest 

'being dic;invested in favour 
of Indian investors, preference in 
the latter case beiug given to 
Indian employees of such 
compl-lnt es. "j 

"In accordance with the ab')ve policy 
Government have directed the foreign 
companies engaged in the manufacture 
of formulation~ or bulk drugs to bring 
down their foreign equity and offer 
shares to the financial institutions aod 
these companies have complied 7with the 
directions. 

[Trallslatlon] 
Marketing of Woollen Goods Manuf8("tured 
by Weavers of Pethoragarh Distt. of U.P. 

7093. SHRI HARISH RAWAT : Will 
the Minister of SUPPLY AND TEX-
TILES be pleased to stat e : 

(a) whether Government are aware that 
in 10m. "arts of Pithoragarh district of 
Uttar Pradesh, weavers of woollen goods 
aN enga,ed in production of expor ts bl e 

J item8 on large scale ; . 

\b) . if .0, whether there is any 
propoa\ to make proper marketing 

arrangements by purchaslo. tbeae 
goods from these weavers; aod 

(c) if not, the alternative arra· .... 
m ents proposed to be mlde by Govorn· 
ment for encourgiog tbe weavers of the 
area? 

THE MINISTBR OF STATS OF TaB 
MINISTRY OF SUPPLY AND TeX-
TILES (SHRI CHANDRASEKHAtt 
SINGH): (a) to (c). Informatioll is 
being collected and will be laid on the 
Table of the House. 

[English] 
Profit Earned by Mica Tradlnl 

Corporation 

7094. SHRI SOMN~TH .RAm: 
Will the Minister of COMMERCE be 
pl cased to st ate : 

(a) whether the Mica Trading Cor-

poration has earned more profit. in 
1984-85 as compared to the precediol 
years ; 

(b) if so, the profit earned by, the 
Mica Trading Corporation in 1982-83, 
1983-84 and J 984-8S ; and, ' 

(c) the different mica mines in d,~ 
cvu'1try from which the Mica Tradilll 
Corporat ion has been prOCl.~ill. mica 
for exp:)rt purposes? 

THE MINISTER OF STATE OF ~He 
MINISTRY OF SUPPLY NND UlX. 
TILES (SHRI CMA1'NDRASSKfIA;R. 
SINGH): (a) Yes, Sir. 

, ,I 

(b) The profits earned by MITCO in 
1982-83, 1983·84 and 1984-/8' are jl 
follows: 

Year Net Profit' ber~re -r~ 

1982- 83 Rs. 46""aS laths 

1983 .. 84 Rs. 52.25 lathl 

1984·8S lt~. S5.00 Jakb. " .. 
. (Provilional) 




